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4. Subsequently, vide Notitication No. A-45011/14/2016-Ad. Mared 01.06.2016, issued by
the Ministry of Corporate Aflairs, New Delh;, the Central Government has constituted the Natiotal
Company Law Tribunal and dissolved the erstrvhile Company Law Iloard w.e.f. 01.06.2016.

5. Ihe applicants above nanred have remitted lhe lotal corrrpounding laes of Rs.2,00.000/ rlith
the newly constiluled ol6ce of the National CoDpany Law liibunal. Mumbai Uench i.e. alicr
dissolution ofthe Co,npany Law Board.

6. I laving regard to the lacts and circruDstances oflhe case, the offence committed under section
297 ollhe CorDpanies Act, 1956 by the CompaDy and its three Directors named above, is hercby
compoLrDded.

7. l herefore, Registrar of Companies, Mn )bai is hereby directed to take fuflher action as

provide(l under section 62lA(3)(c)(d) oflhe Cornpanies Act, 1956.

Ordered Accordi|8ly

B.S.V. PRAKASHKI]MAR
Member (Judicial)

Dated lh is :. LL,2017

l. Accordingly, the offence commilted under section 297 oflhe Conlpanies Acl, 1956 as slated

andexplainedabovehasbeenorderedonI6.05.20I6tobecompoundedagainsttheCo,npanyandils
three Directors on payment of Rs.50,000/, by each.
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